IN THE CENTRAL ADMINISTRATIVE TRIBUMAL HYDERABAD BENCH

HYDERABAD
0.A.NB.973/94

Betueen: l Date of Order: 14.6.95,

£. A.T.Mahima Raj
sa.Applicant.
And

" 1. Senior Divisional Personnel CPficer,
South Central Railuay,
Vijayawada,

2. Divisional Railuay Manager,
Sauth Central Railuay,
Vijayawada,

«soR2spondents.

Counsel for the Apnlicant : Mr.G.%.Subba Rag,

Counsel for the Respondents : Mr.Jalli Siddaiah,Addl.CGSC,

C ORA M:

THE HON'BLE SHRI A.B.GORTHI :  MEMBER (A)

contd...
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0,A,No, 973/94 - Date of Order: 14,6,95

X As per Hon'ble Shri A,B.,Gorthi, Member (Admn,) X

The applicant who retired on 30,6,94 while

working as Senior Goods Driver claims by means of this
OA for a direction to the respondents to give him the
credit of LAP for 240 days instead of 190 days as was

fixed by the respondents,
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2. The relief claimed is short and simple.' It
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can be easily verified from 'the leave account of the

employee and determined ejther way, The respondents
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were therefore directed to produce the leave record
because in their counter affidavit they reiterated Kad 4

the applicant had to his credit only 190 days of leave,

3. Today the departmental representative has
produced the service record of the épplicant together
with the leave account, Xerox copies of the same are
taken on record. The said leave account is maintained
in such @ ménner that it would be humanly not possible
uaczﬁome to @ conclusion &hat-a decree of certainity,
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The leave account 1s incomplete, It also as, immumerable
alterations and mutations which come in the way of
ascertaining the final figures with reasonable accuracy,
For the gea£a$83-84 theggpaye account Shezggpggf portion,
is torn away and is not there, If the department concerne
produces such 1ll maintained record befofe a-sourt-or
'9§meﬁuﬁno Court or Tribunal can base its judgement
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on sSuch material,that too to the @g£e£min£kof the

épplicant.
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4, In the aforesaid circumstances it will be

very difficult to come to the conclusion that the

-

claim of the applicant deserves to be dismissed,
Cere Tt m e e LW QuwD Cdantldte
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the claim of the applicant, the fact however remains
that the material prddﬁcéd.béfore me does not inspiwe
q:nfi@enceﬁso as to make it the basis for rejection
of thg applicant's c%aim. In these circu@stances the
applicant's claim haé to be allowed, The re3pondents
e K:_uﬂd.\rna. s ammvw -
encashment to the tune of 2&0 days as claimed by the

applicant,

D frant w S
5. the case I am constrained to observe
’ £ L--...Pczd—--i—ﬂ-;
that %be matter of finanC1al re@ords must be maintained

scrupulously correct, It is open to the concerned

authorlty to enquirel into the matter and take appr0priate
L{ actionagg-the Ceneerned off1c1al responsible for such

tardy maintenance of the leave account of the applicant,

This OA is being allowed for no otheqreason than the

fact that the respondents have not been able fo refute

the claim of the applicant with the help of any Gogent

and convincing material,
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6. O%A@{is allowed accordingly. Respondents
to comply with our directions with regard to encashment
of leave within & period of tnree months from the date

of communication, No order as to costs,

' (A.B.GORTHI

Member {(Admn, ) ‘ flh B
Dated : 14th June, 1995
( Dictated in Open Court ) %w/éL 7
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THE HOWSBLE $RI AVNYARIDASEY: MEMS

AND_

SR . THE HON'BLE SHRI A,B.GORATHI: MEMEER )

DATED" f}q'—é¥f3§f’ ]

| ORDER/JUBGMENT
" M.AJND/R.P.ND,/C.P.NO.

P
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0.A .ND.. %?3/74.

Admited -and Interim directions
lSSUn’;.’_ .

Allowed, —

Disposkd of with directions
Dismisanid.
' Dismissed\as withdraun’
Diasmissed f\gr default
Rejected/Ordeyed.

‘No ordzr as to osts.
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